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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAT BENCH: :MUMBAT
ORIGINAL APPLICATION NO. 1000/97
Date of Decws101./3 11.2002
R.H. Suri. Applicant(s)
G.5. Walia. Advocate for Applicants
a Versus
Union of India & another Respondents
shri-V.s. Masurkar. Advocate for Respondents
" CORAM: HON’BLE SHRI S.L. JAIN. : .. MEMBER (J)
HON’BLE SMT. SHANTA SHASTRY. .. MEMBER {(A)
1 To be referred to the reporter or not? feo
2 Whether it needs to be cg¢irculated to otherwe
Benches of the Tribunal?
3 Library

{SMT. SHANTA SHASTRY)
MEMBER (A)
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‘CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBATI BENCH: :MUMBAT

ORIGINAL:APPLICATION NO.1000/1997

THIS THE [ﬁ”DAY OF NOVEMBER, 2002

CORAM: . HON’BLE SHRI S.L. JAIN. ..  MEMBER (1)
HON’RILE SMT. SHANTA SHASTRY. .. MEMBER (A)
R.H. Suri, formerly
working as Safety Counsellor
Under Divisional Railway Manager,
Mumbai Division, Western Railway,
Mumbai-400 008. Applicant
By Advocate Shri G.W. Walia
Versus
1. Union of India, through
General Manager, Western
Railway, Headguarters
Office, Churchgate,
Mumbai-400 020.
2. Divisional Railway Manager,

Mumbai Division,
Western Railway, Mumbai Central,
Mumbai-400 008,

By Advocate Shri V.S. Masurkar.

(Ca¥W) in the pay scale o Rs.2375-35800 Prior to his
retirement he was on deputation from 08.11.1996 as Chief
Carriage & Wagon Inspector He was reappointed in

Konkan Rajlway after his superannuation on 01.12.1296,

The applicant’s basic pay was stepped up eguivalent to
that of one Shri N.J Dadlani who according to'ﬁﬁe

applicant was junior to ths applicant and his pay was
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fixed at Rs.3300/- with effect from 01.5.1993. Now the
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had been promoted on regular basis
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called for On  perusal it is sean that an .order was
passed by this Tribunal oh 22.8.1997 1.2, before the
judament and order dated 20th November 2001 in 0OA 2364/97

filed jointly, the same would not be maintainable and

application separately if he so desired and it was

to withhold the amount in respect of applicant No.t

Apparently therefore the applicant has filed this
application independently 1in view of the order of
22.8.1997 We have perused the order dated 20.11.2001

Following the order dated 20th November, 2001 in O©A
364/97 we therefore, dismiss the present OA No costs.
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